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BEFORE THE NATIONAL GREEEN TRIBUNAL, NEW DELHI
OA NO. 638 OF 2022 .

IN THE MATTER OF:
ANAND SINGH & ORS _ ... APPLICANTS
. VERSUS
STATE OF UTTRAKHAND & ORS. L ..RESPONDENTS
INDEX
S.NO. |PARTICULARS - - {PAGENO.
1. Reply on behalf of Respondent No. 6 &

7 to the original application filed by the | ) - )S‘—

Applicant.
2. ANNEXURE-A: o

The copy of the MSME certificate . , ‘ - ' 8
3. ANNEXURE-B: |

The copies of the electricity bills paid ) 3 » 3 9

by the answering Respondent

4 ANNEXURE-C: 1
The copy of the application for |. 3 :‘ 3 8
| establishment of Sawmill :

5. ANNEXURE-D (Colly): B
| The copy of the NOC issued by 3 9

Municipal Committee

BLF/NGT/
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6. | ANNEXURE-E:(cHy) |
The copy of the Gate Pass 1ssued by' l, o g 2
. -

Forest Department

7. | ANNEXURE-F: N
The copy of the affidavit given by the | =

93-94

Applicant  Birendra  Singh  and

Yogenndra Singh

8. ANNEXURE-G (Colly)

The copies of the photographs of the | 9 !’ / ’7
. . -

Hotel of the Applicant Birendra Singh.

Matura

FILED BY: ' .
' (SOURA BA]A])
ADVOCATE FOR APPLICANT
" # CHAMBER NO. 680,
LAWYERS BLOCK, DISTRICT COURT, SAKET,
- NEW DELHI-110017
- *Enrol No. D/1846/2008
E-mail:bajajlawfirm1@gmail.com;
9250062361

New Delhi

Date: ~ )o j )23

BLF/NGT/
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BEFORE THE NATIONAL GREEEN TRIBUNAL, NEW DELHI
OA NO. 6380F 2022

IN THE MATTER OF:

ANANDSINGH&ORS . .. APPLICANTS
VERSUS

STATE OF UTTRAKHANDé& ORS. ..RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 6 & 7 TO THE

ORIGINAL APPLICATION FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH:

At the outset the Respondent No. 6 & 7 deny all allegations contained in
the Application as though the contents thereof have been specifically set
forth and traversed herein, save and except to the extent the content(s)

thereof are specifically admitted.

PRELIMINARY OBJECTIONS/SUBMISSIONS

The following preliminary objections (the “PO”) and preliminary
submissions (the “PS”) goes to the root of the mafter in dispute and
without prejudice to each of the PO’s and PS’s the present complaint is

liable to be dismissed on each of the grounds set out hereinafier.

A, That the Hon’ble Tribunal, vide order dated 12.09.2022 had

issued notice to the Respondents requiring the respondents to file

[y
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replies specifically responding to all material averments made by

the applicants in the abovementioned matter.

That the 'Applicatijgr‘{i‘ filed by the Applicantsare frivolous,
vexatious, devoid of merits and is an abuse of process of law. The
Applicants in order to succeed in their nefarious deéigns are
levelling false allegations against the Respondent No. 6 & 7 by
suppressing material and correct facts (as detailed in the
subsequent pleadings) from the Ld. Tribunal. That the
Applicantshas approached this Ld. Tribunal, with unclean hands
stating the distorted and inchoate facts with malafide intentions of

misleading this Ld. Tribunal.

That the present OA has been filed ulterior motives to execute
their ill designs against the answering Respondenf as the
Applicants wants to hell-bent upon ruil;.ing the business of the
answering Respondents, it is submitted that the Applicant No. 4
himself is an Advocate by profession also running a Hotel in the
name and style of “Hotel Sahaj Villa” which is a commercial

activity.

That the present application is the outcome of a
money/property/business dispute between the son of the

Applicant No. 4 and the answering Respondents. Later on, the
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applicant no. 4 himself give an affidavit before the Branch
Manager, UCO Bank Uttrakashi, wherein he has stated that he
shall not raised any objection in future for sort of activities to be
éonductéd by the' an‘svéleri}ng .Respondent in their share of
property. however, the Applicant still not happy with the success
of the business of the answering Respondents and wants to create

obstacles in the business activities of the business.

That the present application is the outcome of a
money/property/business dispute between the son of the
Applicant No. 4 and the answering Respbndent No. 6 & 7 and in
this regard the answering Respondent" has filed a complaint
against the Applicant No. 4 and after the investigating an FIR has
been registered against the accused which is pending in the court

of SDM, Bhatwari, Uttarakashi.

That the present application is filed on mere conjectures and
surmises. The contents thereof are vexatious and malafide since it
makes false and frivolous allegations against the Respondent No.
6 & 7, which are clearly an afterthought. The present application
is therefore, liable to be dismissed in limine with exemplary costs

thereto.

That the Respondent No. 6& 7 denies the contents of the present

application in its entirely, as though the same were setout herein
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extenso and seriatim traversed. Nothing contained in the present
application should be deemed to have admitted by the
Respondent No. 6 & 7, for the want of specific traversal or
specific denial in this Reply, except statements that are expressly

admitted hereinafter.

At the outset, it is submitted that thé present application is
motivated one and is filed with a malafide intention without any
basis by knowingly making false and incorrect statements and in
utter disregard of the facts and therefore‘i the application is liable

to be dismissed on this ground alone.

That the Hon’ble National Green Tribunal was pleased to observe
“applicant has filed the present application under Section 18 read
with section 14 & 15 of the National Green Tribunal Act, 2010

seeking following reliefs:

a) Direct/order . closure of the Saw Mill and Iron net and
barricading unit consenting without consent to operate under
Water Act, 1974 and Air Act, 1981;

b) Direct the relocation of the saw mill from the residential area
to an appropriate location in accordance with directions of the
Hon’ble Supreme Court of India in C.W.P No. 202 of 1995;

c) Impose ¢nvir0nment compensation for illegal operation of the

Saw Mill and Iron net and barricading unit;
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d) Direct closure of the saw mills operating in violation of
Uttarakhand Establishment and Regulation of Saw Mills
(Sixth Amendment) Rule, 2017 and

e) Pavssl_ any other order (s)/direction(s) as this Hon’ble Tribunal
deems fit and proper in the facts and circumstances of this

present application.

That at the outset, the Respondent No. 6 & 7 vehemently and
specifically denies each and every alleged wrongdoing and
violation put forth in the application being false, malicious and

arising out of extraneous consideration.

That the present application is direct infringement of fundamental
rights guaranteed under 7Article 19 (1) (g) and Article 21 of
Constitution of India of the Respondent no. 6 & 7 and its an

onslaught on the livelihood of the answering Respondents.

That the answering Respondent is running his business in the
name and style of “MS Trading” and “Matura Industry” and
registered under Ministry of Micro, small and Medium and

Enterprises.

That the answering Respondent has not violated rules laws
framed for the protection of the environment and has obtained all

the statutory permissionsfrom lawful authorities for running his
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Saw Mill/business activities. The answering Respondents are
conducting his business activities in accordance with the law of

the land.

That the premises of the Applicant No. 4 and the answering
Respondents on the sideway of the National Highway108 and
there is already noise pollution in the vicinity as all types of the
vehicles ply on the said National Highway 24*7 which create

noise pollution.

That the answering Respondents has taken all the safety measures
and precautions to cut down on all sorts of pollution such as the
respondents has covered whole the prenﬁises by cemented walls
and tin sheds to prevent the noise pollution and has installed
machinery to control the dust pollution. It is pertinent hereto
mention that the answering Respondents mostly use the cheer and
Devdar wood (Himalayan Subtropical pine tree) to run its unit
and the said wood due to the presence of oil in it does not create
any dust pollution. So that the allegation of the applicant are
baseless and uncalled far. That the premises of the answering
Respondents is situated at a good distance from the premises of
the Applicant No. 1 and as the said premises of the Women
Hostel building have been built facing towards the National

Highway. So that the present application is nothing but a mere
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misuse process of the law, as the Applicant herein is misleading
to this Hon’ble Tribunal by raising false and vexatious pleas. The
applicant has concocted a false narrative to make out a case
before this Hon’ble Tribunal and the whole intention of the

applicant is to shut down the business of the Applicant.

That so far the Iron nets are concerned, the answering
respondents are not using and machinery to manufacture the
same. It is submitted that the said iron nets are manufactured

manually.

That the applicant no. 1 himself is doing commercial activity i.e.

auto service center in the residential area.

That the .;pplicant no. 4 has not come before the Hon’ble
Tribunal with clean hands and has suppressed the material facts
which are pertinent for the proper adjudication of the present
application. The Applicant No. 4, himself is doing commercial
activities in the concerned area. The Applicant No. 4 is running
his hotel “Sahaj Villa” in the vicinity and through out thé year lot
of events and ceremonies gets organized in said Hotel which is a
major source of air and noise pollution as in every event they are
using Tandoors for the preparation of the food till mid night and
in collusion of the police officials playing DJ music till the mid

night and thereby causing lot of air and noise pollution.
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S. That the House keeping staff of the said hotel burn the waste of
the post party/event materials on the instructions and presence of
the Applicant No. 4. The staff of the hotel has been instructed by
the Applicant No. 4 to dump the food left out on the road which
get staled and poliute the air immensely and has thus all the

likelihood off spreading diseases.

WITHOUT PREJUDICE TO THE ABOVE PRELIMINARY
OBJECTIONS, AND SUBMISSIONS, AND IN ADDITION
THERETO, THE OP SUBMITS ITS REPLY TO THE

COMPLAINT ON MERITS AS UNDER: -

REPLY ON MERITS:

1. The contents of Paragraph 1 of the application, except to the extent
that are matter of record are denied as w:rong and incorfect. It is
submitted that the answering Respondents is running his business
after taking all the necessary approvals from the concerned
departments. It is further submitted that the answering Respondents

are conducting its business activity from 9:30AM to 5 PM.

2. The contents of Paragraph 2-12 of the application are matter of

record. Hence need no reply. It is submitted that the contents of the
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said paras are the correspondence in which and the answering
Respondent is not the party. It is further submitted that the
answering Respondents are conducting its business activities as per
- the rhan_date of lajwl aﬁd hés nof done any illegal activities, which

can cause any sort of pollution to the people residing in the locality.

The contents of Paragraph 13-16 of the applicati(;n, are denied as
wrong and incorrect. The submissions made by the answering
Respondents No. 6 & 7 in the preliminary objections are not be
repeated here for sake of brevity and the same read as part and

parcel of the reply.

The conténts of Paragraph 17 of the application, does not apply in
the present case,as the answering respondents are not causing any
sort of pollution to the environment. It is submitted. that the
contents para under reply has been cited to influence the proceeding
the present case and get a favorable order from this Hon’ble

Tribunal.

The contents of Paragraph 18-19 of the application, are denied as
wrong and incorrect. The submissions made by the answering-
Respondents No. 6 & 7 in the preliminary objections are not be
repeated here for sake of brevity and the same ;ead as part and

parcel of the reply.

REPLY TO THE GROUNDS RAISED BY THE APPLICANT.
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The contents of grounds/legal propositions raised by the applicants
in support of there caseare wrong and denied as the same has no

bearing upon the facts of the present case.

REPLY TO THE LIMITATION

The contents of Paragraph of the limitation, are denied for want of

knowledge.
REPLY TO THE INTERIM PRAYER

The contents of Interim prayer, are denied. as wrong and incorrect.
It is submitted that the Applicant is not entitled for interim relief

from this Hon’ble Tribunal.

The prayer to this Hon’ble Tribunal by the Applicant is denied as
being untenable besides being bald, baseless, vexatious and
malafide. It is submitted that no case 1s made out against the
answering Respondents. The alleged acts of the Applicant are
nothing but a device to succeed in his nefarious designs. In
circumstances, no case is made out ‘against the answering
Respondent and no compensation, can be awarded to the Applicant

as alleged in the application.

PRAYER

10
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I, Respondent No. 6 & 7, above named do hereby solemnly affirm and
verify that the contents of paragraphs 1 to )4 . of the Reply on Merits
and  paragraph L to S of the  Preliminary
Objections/Submissions are true and correct to my knowledge, made
available to me and believed by me to be true. The contents of
paragraphs Nos. Bto _K__ aag __— of the Preliminary Objections
J 7 i beont Tedoni. Progus
/Submission and the contents of paragraphs ~ ¢  of the Reply on
Merits are true and correct on the basis of the legal advice received by
me and believed by me to be true and cbrrect. The contents of
paragraphs of the last paragraph are a prayer to this Hon’ble Tribunal.

T
Verified at New Delhi on this ]p"'aay of- er, 20?:;.

wv-% - :
7 RESPONDENT NO.6 & 7

BEFORE THE NATIONAL GREEEN TRIBUNAL, NEW DELHI
" OANO. 638 OF 2022

IN THE MATTER OEF:

ANAND SINGH & ORS ... APPLICANTS

12
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IN THE PREMISES STATED AS ABOVE, IT IS, THEREFORE,
RESPECTFULLY PRAYED, THAT THIS HON’BLE TRIBUNAL

MAY BE PLEASED TO: -

a)  Dismiss the appllic.:atijon with punitive and exemplary costs being

awarded to the answering Respondents; and in that behalf;

b)  Pass/ make such other appropriate order(s) and/ or directions as
this Hon’ble Tribunal may deem fit and proper in the facts and

circumstances of the present case.

AND FOR .THIS ACT OF KINDNESS, THE ANSWERING

RESPONDENT AS IN DUTY BOUND SHALL EVER PRAY.

(—’—__M__\
Filed By: _ Z:}. ,
SPONDENT NO. 6 & 7
THROUGH 7
G 27
(SOURAV BAJAJ)

ADVOCATE FOR RESPONDENT

# CHAMBER NO. 680,

LAWYERS BLOCK, DISTRICT COURT SAKET,
NEW DELHI - 110 017

MOB: 250062361

Enrol: D/1846/2008

NEW DELHJ
DATED 3e.) )22,

VERIFICATION:

11
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VERSUS

STATE OF UTTRAKHAND & ORS. ..RESPONDENTS

AFFIDAVIT

I, DeepakMatura S/o Shri Yogendra Matura R/o Gyansu, Uttrakashi,

do hereby solemnly affirm and declare as under:-

1. 1 say, that I am the Respondent No.7, and am well conversant
with the facts and circumstances of the present case, and thus

competent to swear, affirm and file this Affidavit.

2. Isay, that the accompénying application has been dréf’ced under
my instructions. I say, that I have perused the same, and I say,
that except for the contents of the legal averments contained
therein, the contents thereof are true and correct to my
knowledge and believed by me to be true. I say, that the contents
of the legal averments contained therein are true and correct, on
the basis of the legal advice, received by me and believed by me
to be true and correct. I say, that the contents of the accompanying
application may be read as a part of this Affidavit, and the same

are not being repeated herein for the sake of brevity.

I say, that no part of this Affidavit is false and nothing material has

been concealed there from.

M
(DEPONENT)

13
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VERIFICATION:-

I, Deepak Matura, the DEPONENT named hereinabove, do hereby
solemnly affirm and verify, that the contents of the above Affidavit are
true and correct to my knowledge. No part of it is false, and nothing

material has been concealed there from.

a2
af

;:Nerified at on this day of December, 2022

‘;Q < ”ﬁf) \
- -..' . > @ ' _\
S o % = = T
LI (DEPONENT)

- \«-’_\,gf |

BEFORE THE NATIONAL GREEEN TRIBUNAL, NEW DELHI
OA NO. 638 OF 2022

IN THE MATTER OF:

ANAND SINGH & ORS ... APPLICANTS

VERSUS

; % STATE OF UTTRAKHAND & ORS. ..RESPONDENTS

AFFIDAVIT

- I, Munendra Singh Matura Proprietor of MS Traders Co R/o Gyansu,

Uttrakashi, do hereby solemnly atfirm and declare as under:-

14



1. I say, that I am the Respondent No.6, and am well conversant

with the facts and circumstances of the present case, and thus

competent to swear, affirm and file this Affidavit.

2. I say, that the accompanying application has been drafted under
my instructions. I say, that I _have perused the samse, and I say,
that except for the contents of fhe legal averments contained
therein, the contents thereof are true and correct to my
knowledge and believed by me to be true. I say, that the contents
of the legal averments contained therein are true and correct, on
the basis of the legal advice, received by ﬁle and believed by me
to be true and correct. I say, that the conténts of the accompanying
application may be réad as a part of this Affidavit, and the same

are not being repeated herein for the sake of brevity.

3. 1 saythat no part of this Affidavit is false and nothing material has

C } Xq\‘been concealed there from. 7 M&M
< -
(DEPONENT)

VERIFICATION:-

[ Munendra Singh Matura, the DEPONENT named hereinabove, do

hereby solemnly affirm and verify, that the contents of the above

15
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Affidavit are true and correct to my knowledge. No part of it is false,

and nothing material has been concealed there from.

30 JAN 209

Verified at on this day of December, 2022

-" “| (DEPONENT)

16
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Goveml’hént of India ‘ 2w FY 0 wonT SR

w W@W mmﬂ ) WCRD SYALL 8 MEOIUM ENTERSRSES
f Micro, Small and Medium Enterpnses

| UDYAM REGISTRATION CERTIFICATE

U DYAM REGISTRATION NUNMBER UDYAM-UK-13-0001611
NAME OF ENTERPRISE M.S.TRADING COMPANY

MICRO ( Based on FY 2020-21 )
( MICRO During FY 2019-20)

; TYPE Ol ENTERPRISE ~
VIAJOR ACTIVITY

SOCIAL CATEGORY OF

ENTREPRENEUR OBC
‘ ‘ o S.No. lidyog Aadhaar Unit(s) Name
: NAME OF UNIT(S) Memorandum
: 1 UK13B0000304 M.S.TRADING COMPANY
| Flat/Door/Block |HOTEL SAHAJ | NAme of
o S ANAY  premises/ | NEAR UCO BANK
No. VILLA IN -
Building
Village/Town GYANSU Block BHATWARI
OFFICAL ADDRESS OF GANGOTRI
ENTERPRISE Road/Strect/Lane [NATIONAL City UTTARKASHI
HIGHWAY
. - ; - UTTARKASHI, Pin
State UTTARAKHAND | District 249193
Mobile 8979277166 Lmail: decpmatura@gmail.com
DATE OF INCORPORATION /
. . o reny g - /09/2007
REGISTRATVION OF ENTERPRISE 01709
! DATE OF COMMENCENMENT OF
o e /09/2007
; PRODUCTION/BUSINESS 01/09
SNo. NIC 2 Digit NIC 4 Digit | NIC 5 Digit Activity
1 16 - Manufacture of 1610 - Saw |16101 - Manufacturing
wood and products of milling and [ Sawing and .
wood and cork, except planing of |planing of
furniture; manufacture {wood wood
NATIONAL INDUSTRY of articles of straw and
' CLASSIFICATION CODE(S) plaiting materials
: 2 77 - Rental and leasing {7710 - 77100 - Services
activities Renting Renting
and leasing | and leasing
of motor of motor
vehicles vehicles
DATE OF UDYAM REGISTRATION 06/05/2022

10 M 1IANANA 1 0.
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Prim Uidvam Ieaistration Cerulicate 21 2 https:/’/udyamreglstratlon.gov.in/Udyam_User/Udy’m?ntAppl1'(

" In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as
per the provisions of Notification No. $.0. 2119(K) dated  26.06.2020 issued by the M/0 MSME,

{ Disclaimer This is computer gencrated statement. no signature required. Printed from hitps.‘udvamregistration.zov.n & Date of printing:-
18/11/2022

Fur any assistance, vou may contact:
I. District Industries Centre: DIC UTTARKASHI ( UTTARAKHAND )

2. MSME-DFO: HALDWANI ( UTTARAKHAND )

’ 1TOMNTMANA 100
[ IR



A

A

[T

122 212 P Udyam Registration  Zero cost, No Fee and Free Registration of M? q ns%l website of Govt. of India, Minislry of MSME. No other website/portallapp is official. MSMgre requested...

Government of India

&, Y T TR I T

W&Il' wHTE A 3T

WBCRO, S\PALL & MEDIUM ENTERPRISES

M:mstry of Micro, L and Medium. Enterprises

N SRS CRISERE TN viuure Indass
lyroof Brverorr - SRALL Y ed on 'y 2020-21 )
Lirwanisation Type 2 ';prl o2
iate of Incorporation | 01/09/2022
e Vet NaTe ! ar Buiiding Vitlage/Town
, ) near hotel
ans 3 R gyansu
sahaj vitla
e Matura Barerhi, Manera By
RIS 1N tnd sy Fass
[ RERR
i v RIS A Matura Industry
R Berethi Biock
e s Al el s CGanguut Highway City
U TARAKHAND District
94T ETE 466 Email:
Gl ¢ Clas ifi~atinn Code(S)
i ot [N” 40 |gl
Vot uire O ey '}l 341 - Manutecture of
ra rirscal prosucis rafractory sroducts
|
: ture of
LA UTR 0T e

rare, cemeit
Stfigienic Mineral Prouucts

e Tasiure 3t asTicaled 125099 - Mariacture of other

L H:abruiared metal products

£XCeol machinery

1
40 uieang Jr-,.ef,.

T A Regisroion

hitps:/iudyamregistration.gov.in/PrintUdyamApplication.aspx

Narne of Premises/ Building

MdJOrf\cLIvlty i
Social Category - OBC

Date of Commencement of :
. . !
Production/Business !

City

Biock  Road %Pin “State Dlstru:t
ward nc 11 Uttarkashi | 249193 UTTARAKHAND | UTTARKASHI

Dunda DENBOT Jtté. xashi - 249193 UTTARAKHAND UTTARKASHI
Highway ;

Matura Industry
_Dunda

! 'ttarkasm

\JTTARKASHI Pm 249193

‘chintumatu ra66@gma|l.com

Dlgu Actlwty

23952 - Mar ‘uf,icrum of refra tory bncks :
niocks tiles and similar refracrory ceramic Manufacturing ! 17/09/2022

corsiructional goods

W4 - Manufactaie of K.C.C bricks and

ol s

Manufactu ring;i 17/09/2022

i
1
!

259393 - Manufaciure of metal caile and other |
articies made of wire {except for clectric Manufacturingi 17/09/2022 ;
transmission)

DIC UTTARIKASHI
HALDWAN!

1770972022
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ELECTRICITY BILL AND DISCONNECTION NOTICE AS PER ELECTRICITY ACT 2003

IO

UTTARAKHAND ZZQRATION LIMITED

GST_NO:

(UPCL) OSRAACU6007G1ZP
(RTS~2,0THER NON DOMESTIC MORE THAN 4 KW AND UPTO 25 KW)

4":-‘

3/

ACCOUNT NO : 40101150277

MODE OF PAYMENT DISHONQURED CHEQUE
CASH / CHEQUE 0
gggg ggé CONNECTION NO|SEQUENCE NO| BILL NUMBER | DAYS BILLING PERIOD BILL DATE | DUE DATE |DISCON.DATE
FROM TO |
6226/6 00 33 10-08-2022 | 12-09-2022| 12-09-2022| 27-09-2022 12-10-2022
UK66226013663 SBC263222091
20045
DIVISION ID|[DIVISION NAME CIN PREMISES | SUPPLY | CONTRACTED LOAD |VOLTAGE PF |BILL BASIS
OWNERSHIP TYPE
UK6 UTTARKASHI 20 6.00 KW 0 0.63 MU
30H01U0017622620001
36633
METER | METER PREVIOUS PRESENT MF |METERED UNIT|ASSESSED UNIT| ADJUSTMEN TOTAL MAX
NO TYPE READING READING KWH / KVAH KWH / KVAH T BILLABLE UNIT| DEMAND
KWH/KVAH KWH/KVAH UNIT
WC 19403/29845 1.00 784/1237 0/0 0 784 5.00
8582425 20187/31082
SRI/SMT. BILL PARTICULARS AMOUNT
MUNENDRA SINGH MATOOR (Rg.)
YOGENDRA SINGH MAYURA 1. ENBRGY CHARGES @ Rs.5.9 4,625.60
NEAR SAHAJ VILLA 2. MCG - ENERGY CHARGES 0.00
T — -
UTTARKASHI 3. FIXED/DEMAND CHARGES FOR CONTR LOAD @0-
Above @ .R8.95.0 618.41/0.00
4. PIXED/DEMAND CHARGES FOR EXCESS LOAD 0.00
ADD.SECURITY | INYEREST ON | PROVISIONAL | TOTAL | AVERAGE |5, VOLTAGE SUPPLY REBATE/SURCHARGE (-/+)- 0.00/0.00
DEPOSIT SECURITY AMOUNT MONTHS | UNITS
REQUIRED (+/-) DEPOSIT DEPOSIT -
1,547.82 0.00 0.00 0.00 | 0/692.0 {6. CAPACITOR/LPF SURCHARGE (+)
0.00/462.56
DEPOSITED SECURITY | AMENDMENT |NEXT READING| WAIVER OF (7. SOLAR HEATER REBATE (-) (SOLAR CAP:0L) 0.00
AMOUNT BILL DATE SURCHARGE
8,565.00 - 0.00 0.00 8. PROVISIONAL AMOUNT ADJUSTMENT (-)/FCa
ADJUSTMENT (-) /ADLEC ADJUSTMENT (-) 0.00/0.00/0
.00
ARREAR DETAILS 9. OTHER DUES / SAUBHAGYA AMT 0.00/0.00
PREVIOUS | PERIOD CURRENT PERIOD TOTAL 10. COMPENSATION TO CONSUMER (-) 0.00
YEAR YEAR (UPBHOKTA KO KSHATIPURTI)
ARREAR -974.10 974.06 0 -0.04 [11. ELECTRICITY DUTY @0.15 /GREEN CESS @0.10
117.60/78.4
0
12. FUEL CHARGE ADJUSTMENT @ 0.07 54.88
13. .ADDITIONAL POWER PURCHASE SURCHARGE @ 0.00
0.77
SURCHARGE 3.09 -3.05 0 0.04 |14. ADDITIONAL SURCHARGE / CONTINUOUS SURCHARGE 0.00/0.00
DISPUTED 0.00 DISPUT 9.00 DISPUT 0.00 15. CURRENT DUE AMOUNT (1 To 14 TOTAL) 5,957.45
AMOUNT EDCURR EDARRE
ENTSUR ARSURC 16. CURRENT LATE PAYMENT SURCHARGE 0.00
CHARGE HARGE
ANNUAL EXCESS EC ADJ (MCG ADJ) ANNUAL EXCESS EC CF |17. TOTAL ARREAR / TCS AMOUNT DUE 0.00 /0.0
Rs. 0.00 Rs. 0.00
07/2022 MU-559 Rs.4,357.00, 06/2022 MU-562 Rs.4,155.00, [18. TOTAL PAYABLE AMOUNT (14 To 16 TOTAL) 5,957.45
05/2022 MU-799 Rs.6,264.00, 04/2022 MU-574 Rs.4,494.00,
03/2022 MU-889 Rs.5,576.00, 02/2022 MU-691 Rs.5,155.00, |19. LAST PAYMENT DETAILS
01/2022 MU-876 Rs.6,083.00, 12/2021 MU-701 Rs.5,357.00, . .
1172021 MU-998 Rs.7,356.00, 10/2021 MU-799 Rs.6,033.00, |RECELPT NO: 3342023083207010178 DATE:
09/2021 MU-500 Rs.3,884.00, 08/2021 MU-350 Rs.2,853.00, [22/08/2022 Rs.4,357.
20. TOTAL PAYABLE AMOUNT BY DUE DATE 5,957.00
On or Before: *After: *After:
27-09-2022 27-09-2022 27-10-2022
5,957.00 6,031.00 6,106.00

Prompt Payment Rebate on monthly billing @ 1.25%(Online) or @ 0.75%(0ffiine) if paid upto date 22-Sep-2022.
Maximum Rs.10000 for LT & Rs.100000 for HT

Energy charge & Fixed charge are calculated on prodata perday basis considering month days.as 30.417
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UTTARAKHAND ZZDZORATION LIMITED

ELECTRICITY BILL AND DISCONNECTION NOTICE AS PER ELECTRICITY ACT 2003

GST NO:

(UPCL) OSAAACU6007G1ZP

(RTS-2,0THER NON DOMESTIC MORE THAN 4 KW AND UPTO 25 KW)

RREAABAN

22

ACCOUNT NO : 40101150277
MODE OF PAYMENT DISHONOURED CHEQUE
CASH / CHEQUE 0
gggi ggé CONNECTION NO|SEQUENCE NO| BILL NUMBER | DAYS BILLING PERIOD BILL DATE | DUE DATE |DISCON.DATE
FROM TO
6226/6 00 25 16-07-2022 | 10-08-2022| 10-08-2022| 25-08-2022| 09-09-2222
UK66226013663 SBC263222081
§ ) 00114
DIVISION ID|DIVISION NAME CIN PREMISES | SUPPLY | CONTRACTED LOAD |VOLTAGE PF |BILL BASIS
OWNERSHIP TYPE
UK6 UTTARKASHI 20 6.00 KW 0 0.65 MU
30H01U0017622620001
36633
METER | METER PREVIOUS PRESENT MF |METERED UNIT|ASSESSED UNIT| ADJUSTMEN TOTAL MAX
NO TYPE READING READING KWH / KVAH KWH / KVAH T BILLABLE UNIT| DEMAND
KWH/KVAH KWH/KVAH UNIT
we 18844/28980 1.00 559/865 0/0 0 559 5.00
8582425 19403/29845
SRI/SMT. BILL PARTICULARS ' AMOUNT
MUNENDRA SINGH MATOOR {Rs.)
YOGENDRA SINGH MAYURA 1. ENERGY CHARGES @ Rs.5.9 3,298.10
NEAR SAHAJ VILLA 2. MCG - ENERGY CHARGES 0.00
TTARKASH :
U T N 3. FIXED/DEMAND CHARGES FOR CONTR LOAD @G-
Above @ Rs.95.0 468.49/0.00
. 4. PIXED/DEMAND CHARGES FOR EXCE&S LOAD 0.00
ADD.SECURITY | INTEREST ON | PROVISIONAL | TOTAL | 3VERRGE {5. VOLTLQE SUPSLY REBATE/SURCHARCE (-/+) 0.06/0.00
DEPOSIT |  SECURITY AMOBNYT _ |MONTHS| UNITS - -
REQUIRED (+/-) -DEPOSIT DEPCSIT 7|~
1,547.82 0.00 0.00 0.00 | 0/700.0 16. CAPACITOR/LPF SURCHARGE (+)
0.00/329.81
DEPOSITED SECURITY | AMENDMENT |NEXT READING| WAIVER OF |7. SOLAR HEATER REBATE(-) (SOLAR CAP:0L) 0.00
AMOUNT - BILL DATE SURCHARGE
8,565.00 0.00 0.00 8. PROVISIONAL AMOUNT ADJUSTMENT (-)/FCA
ADJUSTMENT (-) /ADLEC ADJUSTMENT (-) 0.00/0.00/0
.00
ARREAR DETAILS 9. OTHER DUES / SAUBHAGYA AMT +(Adj by 29.00/0.00
Admin-FCA Recovery)
PREVIOUS | PERIOD CURRENT PERIOD TOTAL 10. COMPENSATION TO CONSUMER(-} 0.00
YEAR YEAR {UPBHOXTA KO KSHATIPURTI)
ARREAR -974.10 974.10 0 0.00 (11. ELECTRICITY DUTY @0.15 /GREEN CESS @0.10
83.85/55.90
12. FUEL CHARGE ADJUSTMENT @ 0.07 39.13
13. ADDITIONAL POWER PURCHASE SURCHARGE @ 0.00
SURCHARGE 3.09 -3.09 0 0.00 [14. ADDITIONAL SURCHARGE / CONTINUOUS SURCHARGE 0.00/0.00
DISPUTED 0.00 DISPUT 0.00 DISPUT 0.00 15. CURRENT DUE AMOUNT (1 To 14 TOTAL) 4,304.28
AMOUNT EDCURR EDARRE
ENTSUR ARSURC 16. CURRENT LATE PAYMENT SURCHARGE 52.50
CRARGE HARGE
ANNUAL EXCESS EC ADJ (MCG ADJ) ANNUAL EXCESS EC CF |17. TOTAL ARREAR / TCS AMOUNT DUE 0.00 /0.0
Rs. 0.00 Rs. 0.00
06/2022 MU-562 Rs.4,155.00, 05/2022 MU-799 Rs.6,264.00, (18. TOTAL PAYABLE AMOUNT (14 To 16 TOTAL) 4,356.78
04/2022 MU-574 Rs.4,494.00, 03/2022 MU-889 Rs.5,576.00,
02/2022 MU-691 Rs.5,155.00, 01/2022 MU-876 Rs.6,083.00, |[19. LAST PAYMENT DETAILS
12/2021 MUO-701 Rs.5,357.00, 11/2021 MU-998 Rs.7,356.00, . .
10/2021 MU-799 Rs.6,033.00, 0972021 MU-500 Rs.3,884.00, |RECEIPT NO: 3342002082207010009 DATE:
08/2021 MU-350 Rs.2,853.00, 07/2021 MU-666 02/08/2022 Rs.4,155.00
Rs.11,339.00, 20. TOTAL PAYABLE AMOUNT BY DUE DATE 4,357.00
On or Before: *After: *After:
25-08-2022 25-08-2022 24-09-2022
4,357.00 4,411.00 4,465.00
Prompt Payment Rebate on monthly billing @ 1.25%(0Online) or @ 0.75%(Offline) if paid upto date 20-Aug-2022.
Maximum Rs.10000 for LT & Rs.100000 for HT R

Energy charge & Fixed charge are calculated on prodata perday basis considering month days as 307f17
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UTTARAKHAND 22180RATION LIMITED

ELECTRICITY BILL AND DISCONNECTION NOTICE AS PER ELECTRICITY ACT 2003

GST_NO: (UPCL)

05AAACUS007G1ZP

(RTS-2,0THER NON DOMESTIC MORE THAN 4 KW AND UPTO 25 KW)

33

ACCOUNT NO : 40101150277

MODE OF PAYMENT

DISHONOURED CHEQUE

*
101150277 CASH / CHEQUE o
BOOK NO/ |CONNECTION NO|SEQUENCE NO| BILL NUMBER | DAYS BILLING PERIOD BILL DATE | DUE DATE |DISCON.DATE
BILL GRP
FROM TO
6226/6 00 22 24-06-2022 | 16-07-2022| 16-07-2022| 31-07-2022| 15-08-2022
UK66226013663 SBC263222071
60105
DIVISION ID |DIVISION NAME CIN PREMISES | SUPPLY | CONTRACTED LOAD |VOLTAGE PF |BILL BASIS
OWNERSHIP TYPE
UK6 UTTARKASHI 20 6.00 KW 0 0.64 MU
30H01U0017622620001
36633
METER | METER PREVIOUS PRESENT MF |METERED UNIT|ASSESSED UNIT | ADJUSTMEN TOTAL MAX
NO TYPE READING READING KWH / KVAH KWH / KVAH T BILLABLE UNIT| DEMAND
KWH/KVAH KWH/RKVAH UNIT
WwC 18282/28098 1.00 562/882 0/0 0 562 5.00
8582425 18844/28980
SRI/SMT. BILL PARTICULARS AMOUNT
MUNENDRA SINGH MATOOR {Rs.)
YOGENDRA SINGH MAYURA 1. ENERGY CHARGES @ Rs.5.9 3,315.80
NEAR SAHAJ VILLA 2. MCG - ENERGY CHARGES 0.00
UTTARKASHI 3. FIXED/DEMAND CHARGES FOR CONTR LOAD @0-
Above @ Rs.95.0 412.27/0.00
4. FIXED/DEMAND CHARGES FOR EXCESS LOAD 0.00
ADD.SECURITY | INTEREST ON | PROVISIONAL { TOTAL | AVERAGE (5. VOLTAGE SUPPLY REBATE/SURCHARGE (-/+) 0.00/0.00
DEPOSIT SECURITY AMOUNT |MONTHS| UNITS
REQUIRED({+/-) DEPOSIT DEPOSIT
1,547.82 0.00 0.060 0.00 | 0/726.0 {6. CAPACITOR/LPF SURCHARGE (+)
0.00/331.58
DEPOSITED SECURITY | AMENDMENT |NEXT READING| WAIVER OF |7, SOLAR HEATER REBATE(-) (SOLAR CAP:0L) 0.00
ANMOUNT BILL DATE SURCHARGE : _
8,565.00 0.00 0.00 8. PROVISIONAL AMOUNT ADJUSTMENT (-)/FCA
ADJUSTMENT (~) /ADLEC ADJUSTMENT (-} 0.00/0.00/9
.00
ARREAR DETAILS 9. OTHER DUES / SAUBHAGYA AMT -45.00/0.00/0.00
PREVIOUS | PERIOD| CURRENT |PERIOD TOTAL 10. COMPENSATION TO CONSUMER(-) 0.00
YEAR YEAR (UPBHOKTA KO KSHATIPURTI)
ARREAR -974.10 974.03 0 -0.07 |11. ELECTRICITY DUTY @0.15 /GREEN CESS @0.10
84.30/56.20
12. FUEL CHARGE ADJUSTMENT @ 0.07 0.00
13. ADDITIONAL POWER PURCHASE SURCHARGE @ 0.00
SURCHARGE 3.09 -3.06 0 0.03 |14. ADDITIONAL SURCHARGE / CONTINUOUS SURCHARGE 0.00/0.00
DISPUTED 0.00 DISPUT 0.00 DISPUT 0.00 15. CURRENT DUE AMOUNT (1 To 14 TOTAL) 4,155.15
AMOUNT EDCURR EDARRE
ENTSUR ARSURC 16. CURRENT LATE PAYMENT SURCHARGE 0.00
CHARGE HARGE
ANNUAL EXCESS EC ADJ (MCG ADJ) ANNUAL EXCESS EC CF |17. TOTAL ARREAR / TCS AMOUNT DUE -0.04 /0.0
Rs. 0.00 Rs. 0.00
05/2022 MU-799 Rs.6,264.00, 04/2022 MU-574 Rs.4,494.00, . [18. TOTAL PAYABLE AMOUNT (14 To 16 TOTAL) 4,155.11
03/2022 MU-889 Rs.5,576.00, 02/2022 MU-691 Rs.5,155.00,
01/2022 MU-876 Rs.6,083.00, 12/2021 MU-701 Ra.5,357.00, {19. LAST PAYMENT DETAILS
11/2021 MU-9928 Rs.7,356.00, 10/2021 MU-799 Rs.6,033.00, K .
0972021 MU-500 Rs.3,584.00, 08/2021 MU-350 Rs.2,853.00, |RECEIPT NO: 3342027062207010042 DATE:
07/2021 MU-666 Rs.11,339.00, 06/2021 MU-866 27/06/2022 Rs.6,264.00
Rs.6,195.00, 20. TOTAL PAYABLE AMOUNT BY DUE DATE 4,155.00
On or Before: *Aftar: *After:
31-07-2022 31-07-2022 30-08-2022
4,155.00 4,207.00 4,259.00

Prompt Payment Rebate on monthly billing @ 1.25%(Online) cr @ 0.75%(0ffline) if paid upto date 26-Jul-2022.
Maximum Rs.10000 for LT & Rs.100000 for HT

Energy charge & Fixed charge are calculated on prodata perday basis considering month days as 30.417

CAUTION: Every bill payment must be done within due date, otherwise according to the Ind%an eleg;ripity Act
2003 Section 56 (1), without any additional information the electricity supply will be disconnected on or

after the disconnection date shown in this bill.
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UTTARAKHAND ZZQORATION LIMITED

ELECTRICITY BILL AND DISCONNECTION NOTICE AS PER ELECTRICITY ACT 2003
(UPCL) OS5AAACU6007G1ZP
(RTS-2,0THER NON DOMESTIC MORE THAN 4 KW AND UPTO 25 KW)

GST_NO:

L

ACCOUNT NO : 40101150277

MODE OF PAYMENT

DISHONOURED CHEQUE

-

Ve
~

CASH / CHEQUE 0
BOOK NO/ |CONNECTION NO|SEQUENCE NO| BILL NUMBER | DAYS BILLING PERIOD BILL DATE{ DUE DATE |DISCON.DATE
BILL GRP
FROM TO .
6226/6 00 32 12-09-2022 | 14-10-2022| 14-10-2022| 29-10-2022] 13-11-2022
UK66226013663 SBC263222101
40121
DIVISION ID|DIVISION NAME CIN PREMISES | SUPPLY | CONTRACTED LOAD | VOLTAGE PF |BILL BASIS
OWNERSHIP TYPE
UK6 UTTARKASHI 20 6.00 KW 0 0.64 MU
30H01U0017622620001
36633
METER | METER PREVIOUS PRESENT MF |METERED UNIT|ASSESSED UNIT| ADJUSTMEN TOTAL MAX
NO TYPE READING READING KWH / KVAH KWH / RVAH T BILLABLE UNIT| DEMAND
KWH/KVAH KWH/KVAH UNIT i
Wwe 20187/31082 1.00 731/1149 0/0 0 731 5.00
8582425 20918/32231
SRI/SMT. BILL PARTICULARS AMOUNT
MUNENDRA SINGH MATOOR (Rs.)
YOGENDRA STNGH MAYURA 1. ENERGY CHARGES @ Rs.5.9 4,312.90
NEAR SAHAJ VILLA 2. MCG - ENERGY CHARGES 0.00
UTTARKASHI 3. FIXED/DEMAND CHARGES FOR CONTR LOAD @O0-
Above @ Rs.95.0 599.67/0.00
4. FIXED/DEMAND CHARGES FOR EXCESS LOAD 0.00
ADD.SECURITY | INTEREST ON ; PRCVISIONAL | TOTAL | AVERAGE |5. VOLTAGE SU'PPLY REBATE/SURCHARGE (-/+) 0.00/0.00
DEPOSIT |  SECURITY AMCUNT (HONTHS| UNITS i g
REQUIRED (+/-} “DEPOSIT DEPCSIT i
1,547.82 0.00 0.00 0.00 | 0/728.0 |6. CAPACITOR/LPF SURCHARGE (+) )
0.00/431.29
DEPOSITED SECURITY | AMENDMENT |NEXT READING| WAIVER OF (7. SOLAR HEATER REBATE(-) (SOLAR CAP:0L) 0.00
AMOUNT -, BILL DATE SURCHARGE
8,565.00 0.00 0.00 8. PROVISIONAL AMOUNT ADJUSTMENT (-)/FCA
ADJUSTMENT (-) /ADLEC ADJUSTMENT (-) 0.00/0.00/0
.00
ARREAR DETAILS 9. OTHER DUES / SAUBHAGYA AMT +(Adj by 220.00/0.00
Admin-AEC Recovery)
PREVIOUS | PERIOD | CURRENT |PERIOD TOTAL 10. COMPENSATION TO CONSUMER(-) 6.00
YEAR YEAR (UPBHOKTA KO KSHATIPURTI)
ARREAR -974.10 1 11. ELECTRICITY DUTY @0.15 /GREEN CESS @0.10
6,931.06 5,956.96 109.65/73.1
0
12. FUEL CHARGE ADJUSTMENT @ 0.15 28.78
13. ADDITIONAL POWER PURCHASE SURCHARGE @ 562.87
0.77
SURCHARGE 3.09 -3.05 1 0.04 |14. ADDITIONAL SURCHARGE / CONTINUOUS SURCHARGE 0.00/9.00
DISPUTED 0.00 DISPUT 0.00 DISPUT 0.00 15. CURRENT DUE AMOUNT (1 To 14 TOTAL) 6,338.26
AMOUNT EDCURR EDARRE
ENTSUR ARSURC 16. CURRENT LATE PAYMENT SURCHARGE 74.46
CHARGE HARGE
ANNUAL EXCESS EC ADJ (MCG ADJ) ANNUAL EXCESS EC CF [17. TOTAL ARREAR / TCS AMOUNT DUE 5,957.00
Rs. 0.00 Rs. 0.00 /0.0
08/2022 MU-784 Rs.5,957.00, 07/2022 MU-559 Rs.4,357.00, |18. TOTAL PAYABLE AMOUNT (14 To 16 TOTAL) 12,369.72
06/2022 MU-562 Rs.4,155.00, 05/2022 MU-799 Rs.6,264.00,
04/2022 MU-574 Rs.4,494.00, 03/2022 MU-889 Rs.5,576.00, [19. LAST PAYMENT DETATILS
02/2022 MU-691 Rs.5,155.00, 901/2022 MU-876 Rs.6,083.00, . .
12/2021 MU-701 Rs.5,357.00, 11/2021 MU-998 Rs.7,356.00, |RECEIPT NO: 3342022082207010178 DATE:
10/2021 MU-799 Ks.5,033.00, 05/2021 MU-500.Rs.3,884.00, |22/08/2022 Rs.4,357.00
: 20. TOTAL PAYABLE AMOUNT BY DUE DATE 12,370.00
On or Before: !*After: *After:
29-10-2022 29-10-2022 28-11-2022
12,370.00 12,524.00 12,677.90 |

Prompt Payment Rebate on monthly billing @ 1.25%(Online) or @ 0.75%(0Offline) if paid upto date 24-Oct-2022.
Maximum Rs.10006 for LT & Rs.100000 for HT

Energy charge & Fixed charge are calculated on prodaty perday basis considering month days as 30.417
K 1
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INDIA NON JUDICIAL

Government of Uttar_::l‘khf?l»i‘l.d )

e-Stamp

- Certificate No. ‘ o+ IN-UK47285353110239Q0

. Certificate Issued Date ST 01-dan-2018 11:14 AM L

- Account Reference - : NONACC (SV)/-uk1278904/ UTTARKASHI/ UK-UT
' Unique Doc. Reference 1 SUBIN-UKUK127890495315181678444Q |
'Purchased by 5 : BIRENDRA SINGH AND YOGENDRA SINGH

' Description of Document Article 4 Affidavit b '

' Property Description NA

~ Consideration Price (Rs 0

o (Zero)

. First Party BIRENDRA SINGH AND YOGENDRA SINGH

- Second Party ; T NA ’ |

. StampDuty PaidBy. ;. : BIRENDRA SINGH AND YOGENDRA SINGH

. Stamp Duty Amount(Rs.) : 10 ‘ R

L (Ten only)

T, 9997494708

Statutory Alert:

1. The authenticity of this Stamp Certificate shoulii be verified at “wyww.shail: slamp.com”. Avy discrepancy in ihe delails on this Certificate and as
aveilable on the webszite renders it invalid. -

2. The onus of checking the legitimacy is on ihe nsers of the ceriificate. ’ ”17 [>] Z—
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